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Drinking Water Problem in Bhopal
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Now we will take up the Criminal
Law Amendment (Amending) Bill
1989 and the Commissions of Inquiry
Amendment) Bill, 1990 and then the
Minister will make g statement on the
Kashmir situation.. . (Interruptions), ..
We have to finish the work and the
Kashmir statement can be taken up
later- otherwise the work cannot be
completed. .. (Interruptions) . . .You
cannot take up anything else.

SHRI SANTOSH BAGRODIA (Ra-
jasthan): It is not the order of the
day. You only announced from ths
Chair. .. (Interruptions) ...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
It is not the order of the day, but it
is the order of business.

SHRI SANTOSH BAGRODIA: No,
you withdraw the statement. You
have to go by the order of the day.
You only announced and it was agreed
to by the Minister after the Special
Mention.

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
T am not bound by what the Minister
is saying or what somebody else is
saying, I have to go by the rules.
The work has to go. The work of
the House has to be completed and it

js important that these Bills are passeq’

... (Interruptions) ...

SHRI SANTOSH BAGRODIA: 1
fully agree. But if you change the
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order of business, then you should
withdraw the earlier statement...
(Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
You should consider what you are
saying, There is no question of the
Chair withdrawing any statement. 1
will go by what the House agrees
upon, This will take a few minutes
only, the Criminal Law Amendment
(Amending) Bill and then we will
take up the Kashmir issue as soon as
the work of the House is over.

Let ug mow take up the Criminal
Law Amendment (Amending) Bill,
1989, There is no discussion on this.

—

CRIMINAL LAW AMENDMENT
(AMENDING) BILL, 1989,

THE MINISTER OF HOME AF-
FAIRS (SHRI MUFTI MOHAMMAD
SAYEED): Madam, I beg to move:

“That the following amendments
made by the Lok Sabhga in the Cri-
minal Law Amendment (Amending
Bill, 1989, pe taken into consideration,
namely:—

Enacting Formulg
1. That at Page 1, line 1 —for
‘Fortieth’ substitute ‘Forty-first’,

Clause 1

2. That at Page 1, line 4,—for
‘1989’ substitute 1990’.”

'The question was put and the motion
was adopted.

SHRI MUFTI MOHAMMAD SA-
YEED: Madam, I beg to move:

“That the amendments made by
the Lok Sabha in the Bill be agreed
t(),”

The question was put and the motion
wag adopted.

——



